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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIG.INAL APPLICATION NO. 209/2024 /Ez7

In The Matter of:

State of B

Vikash Kumar Pathalk

Versus
ihar & Ors.

... Applicant

. Respondents

copy is annexed herewith

INDEX
SL PARTICULARS ANNEXURE | PAGE
1. Supplementary Affidavit /70 &
2 Photocopy of the FIR, Written ‘R-1° &to30
Complaint, Seizure List along with [ 3
translated copies are collectively
annexed herewith
3. | Photocopy of the . letter  dated
' 102.09.2024 written by the Mineral
Development Officer, Muzaffarpur to
the Learned Judicial Magistrate, East
Muzaffarpur is annexed herewith L
4. | Photocopy of the Notification issued by ‘R-3’ A \?{-—f—d‘
State of Bihar along with translated /': r,.q/ 4
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Some of the photographs showing
illegal mining and the same are

annexed herewith.

!R_q_!
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e

DIPANJAN GHOSH
Advocate
For Applicant
Contact No: 9903080977

Email: dpnjnghshO@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 209/2024/EZ

In The Matter of:
Vikash Kumar Pathak
... Applicant
Versus
: State of Bihar & Ors.
. Respondents

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF THE APPLICANT.

I, Sri Vikash Kumar Pathak, S/o Pramod Pathak, aged about 40 years, by
faith-Hindu, by occupation-business and presently residing at Bishnupur
Jagdish, VIC- Athar Bansman, P.O- Athar, Sub District: Bochaha, District:
Muzaffarpur, Blhar Pin: 843118, do hereby solemnly affirm and declare as’

follows:- ;

1. That, I am the applicant in the instant original application and the
same is pending for adjudication before this Hon’ble Tribunal and I

am competent to sign and affirm this supplementary affidavit.

2. That this original application has been taken up ]_:gy the Hon’ble

Tribunal on the basis of a letter petition datee’ 9&08%033,4 ‘made by
- el 1'\-1 \\\‘
M:;’f_, \f"”ﬁ“ L '-JI'H \\ X
ﬁ': \:;‘{_‘; { BT S t‘ :

{
] gl
! ,--sq_!‘ LA e ‘” ;,m‘;
LRk s, ?'. ..'- &

the present applicant.

l
"n‘ "_ ..‘t\“‘ '-‘1! "J 'ﬁ‘la‘ I_‘{' _.

“‘ = *- 'i_‘ ﬂ-J"! rj". t".




3. That at the time of making this letter petition the applicant had not
~ mentioned the names of some of the persons responsible for illegal
sand mining and moreover there are some facts which have developed
subsequently which the applicant most humbly prays may be
permitted to place before this Hon’ble Tribunal.

. That an F.LR Being Mushahari Police Station FIR No.
5114023240205 dated 29.07.2024 under the provisions of The
Bharatiya Nyaya Sanhita (BNS), 2023, Bihar Minerals (Concession,

Prevention of Illegal Mining Act, section 56 and Section 15 of the

Environment (Protection) Act, 1986 has been registered.

That some articles have also beein seized by the police authority in

connection with this case.

Photocopy of the FIR, Written Complaint, Seizure List along with
translated copies are collectively annexed herewith and marked with
the letter ‘R-1".

. That in the F.I.R the persons namely Awadesh Kumar Singh, S/o Brij

Kishore Singh of Village-Sherpur Gandak, Kachhi Garj, P.S Sadar,

and Amendra Kumar Singh alias Bhajju Singh S/0 Kaushal Singh of
Manika Bishunpur Chand, P.-S Mushahari, District: Muzaffarpur are

responsible for the illegal sand mining.

- That the F.I.R Being Mushahari Police Station F.LR No.
5114023240205 dated 29.07.2024 investigation has been completed
and Charge Sheet/Police Report is being submitted before the Learned

g ~.

Trial Court and this deponent craves leave of t]:}i-a"ﬁpp_“_lbl&;dpu‘l’ml to
-  the ti - /ddn SuTRA N

produce the same at the time of hearing. /% /u’. :!‘:LM’W: &

g ¥
e

2 g L
1 ity Gl Gt )
bl Catonlia J
Ly Peyu. Ha. OBR ot Z0LE/ Py
Y ATy UL T MRS ‘ g L]
4 ‘.I A‘._ .-'- t v 4 .‘..::". ’}
| ;
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7. That the Mineral Development Officer, Muzaffarpur vide letter dated

02.09.2024 had informed the Learned Judicial Magistrate, East
Muzaffarpur that Mining Permit 03/2024-25 has been issued in
favour of M/s Bhavana Project Private Limited proprietor Awadesh
Kumar Singh near Gadak Colony, Sherpur, District: Muzaffarpur to
use soil for the construction work of NHAI Project whose period was
extended till 17.08.2024.

Photocopy of the letter dated 02.09.2024 written by the Mineral

Development Officer, Muzaffarpur to the Learned Judicial Magistrate,-

East Muzaffarpur is annexed herewith and marked with the letter ‘R-
22

. That some of the other persons involved in illegal sand mining include
Krishna Kumar Dokania, S/o Late Ganesh Ram Dokania, residing at
Flat No. 207, Basudeo Vihar Apartment, Parmananda Path,
Nageshwar Colony, Boring Road, Patna: 800001, Subhas Pandey
manager of Krishna Kumar Dokania of New Dokania Market, Aligunj,
Barka, Pin: 813102.

. That there. is a notification issued by the Government of Bihar that

only dry sand that too after obtaining proper permission can be taken
but in the F.LR it has been stated that heavy earth is being carried
illegally by the F.I.R named accused persons.

Photocopy of the Notification issued by State of Bihar along with

translated copy is annexed herewith and marked uykr‘ﬂqqlemér
-'_,._.-l-'""—'-u-.
4 nv’ﬂ"—l,f ':',“"I'th \ feme
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10. That the applicant had taken some of the photographs showing

illegal mining and the same are annexed herewith and marked with

the letter ‘R-4’,

11. That it is humbly submitted before the Hon’ble Tribunal may
kindly be pleased to add the person as named in paragraphs 5 and 8
of this Supplementary affidavit for smooth adjudication of the instant

original application.

12, That' this deponent seeks leave of this Hon’ble Tribunal to file

affidavit/rejoinder as may be necessary in the course of the

proceedings.
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VERIFICATION

I, the deponent within named state that this affidavit is verified at Kolkata
by the deponent above named on this the 19% Day of February, 2025 and
say that the contents of this affidavit made in paragraph nos. 1 is true to my
knowledge and those made in paragraphs no. 2 to ..., are true to my
information derived from records and rest are my respectful submission

before this Hon’ble Tribunal.
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- 143

" Arnnevere JP-1

WY e O
(Under Section 173 B.N.5.5) -
(YRT 173 99,0004, & 759)
District BS,
! i Mg Mushahari PS
Year 2024 FIR Na. . 5114023240205 Date and Time of 30.07/2024 0010
@d): @ e FIR
mg i
femiw
HHA):
()  Act THE BHARATIYA NYAYA SANHITA (BNS), 2023 Sections 303,3(5)
( (URTY)
2 (i) Act Bihar Minerals (Concession, Prevention of llegal Mining, Scctions o
(3IfP@R) Transportation & Stornge) Rules, 2019 (U1
(i) Act ENVIRONMENT PROTECTION ACT 1986 Sections 15
(3ftfrgm) (URTY)
3 (a)  Oceurrence of offence:
®) @Ry ge:)
Day. Monday Date from 29/07/2024 Date to 2310772024
() @RRE /) @t )
Time Peried Time from 22:40 Time to 22:40
IGLEE:TE)) GErE) (GLESED)
() Information received at PS: Date 30/07/2024 Time 0n:
(b) (YIS TR =T ) (G=im) e
(¢)  Station Diary Reference:Entry No. 1068/30072024 Date uny W Ty
(c) (uﬁrﬂﬁ'ﬂﬂwﬁnﬁﬁm Time
SR T
Type of Information Written
4 received: (WIS FEHT
FIUER ):
g Place of Occurrence:
(HEHTE):
(a)  Direction and distance from P.S. North-East,4.00 Kms
@) TR )
(b) BeatNo. 7 T ey

(b) Cirele No.
(@re
i@ .0)
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(6) Address  Village-Manika Vishnupur Chand Murrra Tola
(& Village-Manika Vishnupur Chand Murrra Tola
: Mushehari PS , Muzaffarpur
Bihar, India
Cumplainant/Informant:

| FEwTEar ):

(8) Name Bhola Prasad (15}
@ @Em (b)
()  Date/Year of Birth (d)
© @R ad @
(8) UID No.

(& @rdd )

(f)  Passport No.

(O @ dEm

Date of Issue
Gl T 3
)

H,X____

Father's /
Husband's
Name

(e afar
AT

Nationality
(

INDIAN

Place of [ssuc

(TR &R 1 T,

(g)Id Detnils(Ration Card/Voter ID Card/Passport/UID No./Driving License/PAN or any other valid entry)

(e) V&I 0T (¥t T rreraat 18 U et

S,
No.
(.
)

()
()

0]
@

@
G

1

Occupation

ey

Present Address

T

Phone number

(GYHTE H,):

AT e/ w1 s B vy uear g

D Type Not Available. ID Number
(WS QU TE) (e
) - HE)
Thana Mushahari Permanent Adocess  Mushidmr &
Thana Mushahari (ﬂuf e Mt
Mushahari PS , Bilur |, tndie
MuzafTarpur
Bihar, India

(k) . Mobile 9852880722

(k) e ).

Details of Known/Suspect/Unknown nccused with full particulars:

QT g w1 O Ry

Sr.No. Name Aling Name Father's / Husband's Provein Acdryag
(STHHID) (7T) @) Name T s
(/o w19,
) Owner of Haiva Reg, No, Ank:t Mahi
BROSGE 5601 e — Ankit Mahi
o o Oiher, Othe
3 \ ‘,5‘_,...5__{'_{3 ,ﬁt 2 Bihar | ladis
: 4 :
@ Driver of Halva Reg.no, k »‘f,’: ) Shirna e 'L:::E: :::1
BRO6G4500 I HATT AT han . !
/ ﬁ"‘/ U“,‘.r.'.'_"d:"‘f'wy'q ﬁlhur,other
ke ¥ ligit T Bihar , India
34 o Sﬁf.’:il’-n ) 3
3 Owner of Haiva Reg, No, VS IR i des . . kit Nahi
(3) BROGGB 2611 i‘ .;'}' \‘Hﬂf;? .)Iﬁ'. HEE ut .‘_Pf‘_.'_?z A at Nahi
'i‘ ::JF\ iy fu s ,h_:"gf!
e ld, P e
A\ NVAdeey A
\, o) ﬁ,‘*-..._m_’_____...w' ,1“\,, ‘.

\"-\\_\ iﬂ’ ir'{_} o ..

e
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10

n

12

i, Othey”
y

; w e P .:u‘i‘
(4 Mﬂfmtm Aarict My!

- .f W Ankit Nahi

Other, Other
Bihar , India

&) Driver of Haiva Rezno. Ankit Nuhi
BROSGE 2611 Ankit Nahi

Cithwes L Othar

e by

(6) Awadhesh Kumar Singh Brij Kishor Singh village Sherpur Gandak

Kachhi Pakki

village Sherpur Gandak

Kachhi Pakki

Sadar PS , Muzaffarpur
_Bihar , India

M Owner of Halva Reg o, Al Aty
BROGG4590 St Nalis
teer. Ly
L, Ludia

® Amendrs Kumer Singh - Bhajju Singh Kaushal Singh Munika Vishunpur Chang
Manika Vishunpur Chand

Mushahari PS |
Muzaftarpur
Biiar | Indin

Reasons for delay in reporting by the complainsnt/Informant

/ Rl GRT Uiaiea He & e wr e

Particulars of items of interest

(Ewift Tl 7 Ravm

Total value of items In Rs./-
@il o1 O g vl §)

Inquest Report/U.D. case No, if any
(g wite Rt/ g 8, wesvor e, AR WE )

First Information contents
Illegal Mining

1 205FIR.pdf

Complaint(RTHma)
ar s,

ST YT WEEy
TG Y YTOR
TENY

WIEY Y Gfra S § @1 & Hosfoflo T WIS e A gy A e €| st R 00,0700 @ v o
22:05 TS WA T & R0 TR T BSAP/745 T SHR BSAP/205 3T FUR BSAP/224 e FHR & I
3 fafty ToaT ST O ST B ur & T o et 3 e 7 g St 10:40 I TR S T A & YO L
Pren it (1) @ AR Rig e qufrsie R 7w SRQY e e vaw! ymT W 2) amg @ Rig o s e o
WIrer i W AT R wig YFT eredt €I fore Hees o Yo 2 @ sy i wrea aida) § 213 T
ﬂtmeﬁuﬁﬁﬁ?ﬁwﬁmﬂﬁlﬁﬂﬁmmwﬁiﬁmﬂﬁﬁﬁﬂﬁﬂmﬁ?maﬂaurj:'sasua; i Fg o
BT & T TR T o % 8 e i T2 Shem & o S 1 el (03) T g Fraaady s (e
T G & 1 T 7 IR YR i 2w (1) S R i R oIl s Sy
wwmmﬂamhﬁmﬁﬁﬁmaﬁmﬁﬁw#ﬁmﬁwﬁam‘w oA
2 s

A
T

_.._29
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14

15

IR

CECIRGRGER) ik oo trm%amﬁﬁwwavmwsﬂwmﬁmmm IR F & BT g e
TSP T 1 S I T 35 17 e S ) org e

' éﬁmﬁﬂﬁmrwmnﬂmaﬁnmms AT THR BSAP/205 S AR B el 75U e g Ak i
< N 5w o R qorlt @@ o o @ qemh & o 2 (1) Wo Ho BRBRO6GE-5601 IRM Ho
MAIQDAHHCF6A47689-§51-70-BA142M0180-T% 3a¥ Fe 33 Tgers it way gan (2)¥eo.BRBRO6GR- 2611

Ri-MAIPCACBCE6D49009 20 o BEI4ZC0383 W $lav T8 3@y agams e wrey B3 (3) Plodo BROGG- o
lo MAT39652292D04d6 S5 o- 90D62745215 UX SR e e wgeng Rt wrer gan g whe va o e
) ﬁm’ﬁmﬂﬁmﬁﬁﬁﬂﬁ RESTCh mf&iﬂ(l) BSAP/745 TOH THAR ()USAP G 4 HUH T - LU

TR &1 10 witet v 2o & 9y O el et S ey ST | A e e mar ) e

3 ol s ¥t AR PR R et e fife T ey e vt wast 4 ey (2) ST ST iz
H@ﬁﬂﬁxﬁsﬁmwmwwﬁmmﬁhwmﬁmmﬁm 1 7 e o o
BRBROGGB-5601, ISfoe-BRBRO6GB-2611, Yfodo BRO6G- 4590 & Wt ud =T & fieg ofie BT PRATE T 7

Action Taken : Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2:

@ T PrdaTeY : i Sudted AT @ e v - 2 F g URT & sl Sy g e BT d )

(1) Repistered the case and took up the investigation(HHOT g0l 4T 7T 3% TR F 7, - s qu,

(2)  Directed (Name of LO.) (HTHUTTFAN T 1) :- Tej Prakash Singh Rank(UfoRT):- S1 (Sui-10 i
No.(¥0):- t€]130995 to take up the Investigation (P I TV HY & Ry Ry fau ra,

() Refused investigation due to(3THUT & g §R 33 71 3R

F.LR. read gver t the complainant/informant, admitted fo be correctly recorded and a copy glven free of cost,

mm;-mm.q,ﬁ.wmmm,wwﬁmmwmﬁma 7y

S P Signature of Qe 1 caree of Folae o
WL LT N (UTTEAT ] EEIER) .
: ) ‘."", A \‘\'\ Glf:‘fﬂﬂf 34{:‘ < WM-N
Signature/Thumb Impression of the complalnant/informant. = ! IR'E‘ a :
3 Name BIRBAL KUSHWAI{A
/ T FEIER / IR T
LeRiEn &R 1 IS w1 P ) _ em
Rank 81 (Sub- No. EHR I IEEN

(@F)  inspecton) (g,
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Schedule 47 Form No. 118
Cr. F. No. 26 (Rule 143)
FIRST INFORMATION REFORT
(Under Section 154 of Cr. P.C.)

1) District- Muzaffarpur, P.3.- Mushahari PS ,
Year :2024, FIR Neo.5114023240205 Date and time o0f=30.07.2024 00:10

2(i) Act- The Bharatiya Nyaya Sanhita (BNS) 2023
Sections=303, 3(5)

(ii) Act- Bihar Minerals (Concession, Prevention of Illegal Mining,
Sections- 56

(iii) Act- Environment Protection Act, 1986 Sections- 15

3(a) Occurrence of offence-
Day Monday Date from- 29.07.2024 Date to- 29.07.2024

Time period Time From: 22:40 Time to: 22:40

(b) Information received at PS: Date- 30.07.2024 Time 00:10hrs.

(c) Station Diary Reference: Entry No. 1068/30072024 Date and Time
30.07.2024 00:10 hrs.

4. Type of information Written

LA Place of Occurrence
(a) Distance and Direction from the P.S5.- North- East, 4.00 Ems.
(b) East Beat No...../7
c)Cirecle No.
_2_

c) Address— Village Manika Vishnupur, Chand Murra Tola

Mushahari PS Muzaffarpur

Bihar, India

6. Name of Complainant / Informant

(a} WName : Bhola Prasad, (b) Name of father/ Husband:
(c) Date of Birth - (d) Nationality: Indian

(e) UID No.

(£) Passport No. Date of issue:

31




- /1X-

(g) Id details (Ration card/Voter ID card/ Passport/UID No. /Driving
License/ PAN or any other valid entry)
51 Ik Type

Not Available Id Number

(h) Occupaticn:

(1) Present Address Thana Mushahari Permanent Address
Thana Mushahari Mushahari PS
Mushahari PS Muzaffarpur
Muzaffarpur Bihar, India

Bihar, India

i) Phone number (k) Mobile - 9852880722
7. Details of Known/Suspect / Unknown accused with full particulars:
Sr. No. Name Alias Name Father’s/ Present Address
Husband's
1) Owner of Haiva Enkit Nahi
Reg. No. Ankit Nahi
BROGGEB5S601 Other, others
Bihar, India
2) Driver of Haiva Ankit Nahi
Reg. No. Ankit Nahi
BROBG4590 Other, others
Bihar, India
Owner of Haiva Ankit Nahi
Reg. Ankit Nahi
No.BROGGB2611 Other, others
Bihar, India
-7 " = .
{\;3-\,;_!' A\
o 2 13 \
ey By MRy NG N
4) Driver of Haiva ;‘f) Ur’r,—, _é;:"f’f—iﬂ,‘fy Ankit Nahi
Reg. No. L ey Re "*: Caysy |3 Ankit Nahi
BRO6GB5601 B WL A Other, others
\.A X E"'m' ;’:"j.f"‘l"" f-,‘?;_ﬁ‘,j. r_'_:: Bihar, India
5) Driver of Haiva N ,:v .}'_r,;ggs";,""”‘,.."_‘,,;.'”';--: Ankit Nahi
Reg. No. \‘: L{;; w8 Ankit Nahi
BROGGE2611 S 4R T Other, others
o Bihar, India
6) Awadhesh Kumar Brij village Sherpur
Singh Kishor Gandak Kachhi
Singh Pakki

Village Sherpur
Gandak Kachhi
Pakki Sadar PS,
Muzaffaripur
Bihar, India



7) Owner of Haiva Ankit Nahi
Reg. No. Ankit Nahi
BROGG4A590 Other, others
Bihar, India
8) Amendra Kumar Bhajju Kaushal Manika Vishunpur
Singh Singh Singh Chand,

Manik Vishnupur,
Mushahari PS5
Muzaffarpur
Bihar, India
8. Reason for delay in reporting by the complainant / informant

9. Particulars of Items of Interest.

10. Total value of items in Rs/-

11. Inguest Report / U.D. Case No. if any

fam - Ol
f ot o
o7 “
[W: 20 ,
12. First Information content: rope | £q$,
Illegal Mining ; K 2 Pt
o
1 205FIR.pdf Q5Q\ﬂf;{“
\ JF; 4 _'*u
Complaint: N P L
omp \‘\;S } g v ) 'E.'-\'\' s
Ty,

Mr. Dhanadhyaksh Sir, Mushahari Police Station,
Muzaffarpur

Sir,

Tt is with due respect to inform that I, Sub
Inspector Bhola Prasad am currently posted at Mushahari
Police Station. Today on 29.07.24 at about 22:05 his

for night patrolling, armed force BSAP/745 Lalan Kumar

33



BSAP/205 Anil Kumar BSAP/224 Chandan Kumar along with
other officers left the police station in government
vehicle for law and order duty and raid. During
patrolling at about 10:40 hrs, we were at Manika Doak
and got secret information that (1) Awadhesh Kumar
Ssingh father Brij Kishore Singh village Sherpur Gandak
Kachhi Pakki police station Sadar (2) Amendra Kumar
singh alias Bhajju Singh Kaushal Singh resident Manika
Vishunpur Chand police station Mushahari both in
district Muzaffarpur are 1illegally cuttihg soil from
Rajwara Dhaba and carrying it in a truck and also sell
illegal soil. Giving information about this to the
senior officer, for verification of the information and
necessary action while leaving for the dhaba, near
Manika Vishunpur Chand Mura Tola, 1 saw three (03)
Haiva trucks loaded with illegal sand. When the Haiva
fruck driver saw the police vehicle, (1) Awadhesh Kumar
Singh, Son of Brij Kishore Singh village Sherpur Gandak
Kachhi Garj, Police station Sadar (2) Amendra Kumar

Singh alias Bhajju Singh, Son of Kaushal Singh IESldEHt

Manika Vishunpur Chand, Police station Mushahaﬁ3“both

.r .'Ap
District Muzaffarpur. The Haia driver

vehicle and started running away.

fﬂﬁoné@ **'f‘:ﬁ%\ .
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tried to catch him but due to darkness five of them
managed to escape. Seeing the police action, people
from the vicinity gathered and were requested to become
witnesses but no one was ready to become a witness.
Then the accompanying armed forces BSAP/745 Lalan Kumar
BSAP/205 BAnil Kumar were made witnesses and while
videography was being done, the truck was duly searched
and examined. During the search, (1) Reg. No. BRBRO6GB-
5601, Chassis No. MATIQDAHHCF6A47689 - Engine No.
BA14zMO180 - was found overloaded with illegal sandy
soil. (2) Reg. No. BRBRO6GB-2611 — Chassis No.
MA1PCACBCE6D49009, Engine No. BE14ZC0383 was found
overloaded with illegal sandy soil. (3) Reg. No. BRO6G-
4500, Chassis No. MAT39652292D0446, Engine No.
90D62745215 was found overloaded with illegal sandy
soil. All three seized the truck and duly prepared a
seizure list. The above witnesses (1) BSAP/745 Lalan
Kumar (2) BSAP/200 signed the seizure list. They came
to the police station with the seized truck and armed
force. And all three trucks and Haiva have been kept
under security. Illegal cutting and carrying of soil

and selling and illegal mining storage 1is a coqnizaple

offence. Therefore, it is requested to the Sir thafiki)id .
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Awadhesh Kumar Singh, son of Brij Kishore Singh village
Sherpur Gandak Kachhi Pakki police station Sadar (2)
Amendra Kumar Singh alias Bhajju Singh, Son of Kaushal
Singh, resident Manika Vishunpur Chand police station
Mushahari both in district Muzaffarpur and the owner
and driver of all three trucks and Haiva Reg. No.
BREBRO6GB-5601, Reg. No.BRBRO6GB-2611, Reg. No. BROGG-
4590

pPlease take appropriate legal action.

Confidence

Bhola Prasad

29.07.24

Sub Inspector

Mushahari police station.

13. Action taken: Since the above report reveals
commission of offence (s) u/s as mentioned at item No.
2

1) Registered the case and took up the investigation.

2) Directed (Name of I.0) : Tej Prakash Singh

SI (Sub-inspector) No. to take up the investigation.

3) Refused investigation due to.

14.FIR read over to the complainant /informant,

admitted to be correctly recorded and a copy

. \l.

given .free

of cost.
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15. Signature/

Informant:

Thumb Impression of the complainant/

Signature of Officer-

in-Charge of Police
Station

sd/- illegible
30.07.24

SHO Mushahari PS
Name: Birbal Kushwaha

Rank: SI (Sub-
Inspector): birl0059

=,

37



b e A R AR S T A AT T

g #,
HRE AT FHAFHIGR

HEI,

WY Y GOd e & @1 # Fodvelare Hiow wwg oW H AR yAT HF werwd § |
WS RA 29.07.24 P WHT T 22:05 a9 U IR & U AU a9 BSAP/745 FeA FAN
BSAP/205 W TR BSAP/224 Tedt TR & T WaNT area ¥ Ry auavwr g9 wd o
¥ 4 ¥ weun fRr el & pw # A9 H09 10:40 a9 wierEr Gl o ar i I geen e
1 (1) 3@ gAR e Rar gefik R T AN JEE Fedl GeRh AR el (2) A PAR
fiie 3% woo T e ke Rie wre A RREWR g g G S e Feemqy Ent
o & Ay el Fea wEA ¥ oW @ W w0 W § aw wdv Bl B R e § | s
T afw vEEy @ &Y g0 HEer & §eAwe g IREd s & N o| & few s
Reur S & F o AR RYEQ 9iE G0 e & o awr A @iw(03) war o FEw iy
Tl Bredt wer ganm ¥ T W gh FER IRw M @ dwa (1) savw gen e e
qefteeiy T TS ARG isw e GRT AT WA (2) e R Riw s oo RiE far sk
Rix Wo AT RREr it ure el al Brom Foemay et oh far e T BIS HE
O T WA A B g UDES T TR T I Oteg 3FORT @ & PR uiE! Wl # A E
gﬁawﬁaﬁaﬁﬂmmw*aﬁmﬁm}mﬁﬁmﬂmﬁmwmmm
aﬂém&ﬂmﬁgﬂmaﬁﬁ|aﬂmﬂmmmaﬂssp~wusm§mBSAP/zosHf?m
wmmm@mmm@mwmwmwﬁwmﬁmm
Fenelt & A & (1) Wye Fo BROGGB-5601 JTHA Fo MALQDAHHCFEA47689-Fa1-77o-BA14ZMO180-
0T 3T o5 IR aaEd fed e g (2)tfSioro-BROGGB-2611-ARIH-MALPCACBCEGDAS009 Ern|
Ho BE147€0383 W 3y w1 ardy agaé Mg war @ (3) Wrede BROGG- 4590 AR He
MAT39652292D0446 &3t o- 90D62745215 W 3 s s agend Bl war g et T o
& =@ fror @ Rfma ot §fY @ear o g W 3% @nedi(l) BSAP/745 WelE PAN
(2)BSAP1205mﬁawﬁ&mﬂﬁwﬁgﬁmﬂmﬁﬁmﬂmwﬁmwmmwﬁ
ATy g 3 | ur e o esar @y ey wr

s¥q w7 ¥ 3y PR Fea Ud o AU R S qu Ay Eee HUSHOT

T U AT HWWY &

: m:mmﬂamﬁaﬁrmmrgsmmﬁmqmmmmﬁwawm
mﬁﬁwﬁrwm(z}mwﬁisﬁmmmmmﬁ?moﬂﬁmmwm
UTAT AT Gl FTeT ST au A T wiar fare oo BRO6GB-5601, IfSresie-BRO6GB-2611,
rﬁroﬁoanoss-t;ssuisawﬁuﬁmﬂsﬁwmaﬂ?ﬁhm#mﬂzﬁrzﬁmﬂm|

Regusren-ed mushraou PS cad € H®205/24- HHW

a0\ & /8- g3, 910 BM §~ AeF 8 geesh o qiet] %

Bira- mung J?nunep-afis‘ renG esfion X r;gf:\—m%LCO

V"}‘EM’C’V‘U[QOV} of LMEC,QAL m.:mé% MhPD?Mm

£ Lyapuge Ama ndmens /e I Enw@r;?w’ﬁ\
\

pet 199
Jor”
PSS Te) prarcagin Lrgh it W@Wﬁ‘fﬂ ?‘?v 54"“\’*)3? )

1D

38



To

Officer in Charge,
Mushahari Police Station
Muzaffarpur

Sir,

It is hereby respectfully informed that I, Sub
Inspector Bhola Prasad am currently posted in Mushahari
Police Station. Today on 29.07.24 at about 22:05 hrs
for night patrolling, armed force BSAP/745 Lalan Kumar,
BSAP/205 Anil Kumar, BSAP/224 Chandan Kumar left the
police station in a government vehicle for law and
order duty and raid. During the patrolling at about
10:40 am, we were at Manika Chowk when we received
secret information that (1) Awadhesh Kumar Singh, son
of Brij Kishore Singh, village Sherpur Gandak Kachchi
Pucca, Police Station Sadar, (2) Amrendra Kumar Singh
alias Bhajju Singh, S/o Kaushal Singh, resident of
Manika Vishunpur Chand, Police Station Mushhari, both
in District Muzaffarpur, are cutting illegal soil from
Rajwara Dhaba and transporting it in a Haiva and are
also selling the illegal soil. After informing the
senior officer about this and proceeding for Rajwara

Dhaba for verification of the information and _taking
Ae Ea
y KA

W

; .
; i ; i Y g
necessary action, near Manika Vlshnug\z_g;;fﬁaﬁdﬂ-w[g{a
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/-

Tola, we saw three (03) Haiva trucks loaded with
illegal sandy soil. When the Haiva truck drivers, on
seeing the police vehicle, (1) Awadhesh Kumar Singh Son
of Brij Kishore Singh, village Sherpur Gandak Kaccha
Pucca, police station Sadar, (2) Amrendra Kumar S5ingh
alias Bhajju Singh, Son of Kaushal Singh, resident of
Manika Vishnupur Chand, police station Mushhari, both
in district Muzaffarpur, all the three truck and Haiva
drivers abandoned their vehicles and started running.
An attempt was made to catch them by the armed forces,
but due to darkness all the five managed to escape.
Seeing the police action, the people of the nearby area
gathered and the gathered people were requested to
become witnesses, but no one was ready to become a
witness. Then the accompanying armed force BSAP/745
Lalan Kumar BSAP/205 Anil Kumar were made witnesses and
while doing videography, the truck was duly searched
and examined. During the search, (1) Registration No.
BRO6GB-5601, Chassis No. MA1QDAHHCF6R47689 - Engine No.
BA147M0180 - was overloaded with illegal sandy soil.

(2) Registration No. BROGGB-2611 e Chassis-

MALPCACBCE6DA9009, Engine No. BE14ZC0383 was oveglddded™\

|

i) PN
4wt




4590, Chassis No. MAT3965229200446, Engine No.
90D62745215 was overloaded with illegal sandy soil.
The Haiva truck was seized and a seizure list was duly
prepared. The above mentioned witnesses (1) BSAP/745
Lalan Kumar (2) BSAP/205 Anil Kumar voluntarily signed
the seizure list and came to the police station with
the seized Haiva truck and armed force and all three
trucks have been kept for security.

Illegal cutting and carrying of soil and selling it
and illegal mining storage is a serious crime.

Therefore, it is requested to the Sir to kindly
take appropriate legal action against (1) Awadhesh
Kumar Singh, Son of Brij Kishore Singh village Sherpur
Gandak Kachhi Pakki police station Sadar (2) Amendra
Kumar Singh alias Bhajju Singh, Son of Kaushal Singh
resident Manika Vishunpur Chand police station
Mushahari both district Muzaffarpur and the owner and
driver of all three trucks, Haiva Regd. No. BRO6GB-

5601, Regd. No.-BRO6GB-2611, Regd. No. BR06G-4590.

Yours faithfully, -

Bhola Prasad
29.07.24
5T Mushahari PS

Registered Mushahari P.S. . TN O
case No.205/24 dt. 30.07.24 ‘
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u/s 303, 3(5) BNS Acts sec.
6 Bihar Mines & Minerals
concession & prevention of
illegal mining
Transportation and Storage
Amendment Rule 15
Environment Act 1981 PSI
Tej Prakash Singh will
investigate this case
8d/-illegible
30 Tadd
Add SHO Mushahari PS
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Search & Seilzure Memo

(Search/ Production/Recovery u/s 49/94/97/106/185 BNS)

1l.Disteict: Mnzaffarpur P.S. Mushahari Year:2024
FIR/SD : Date: 29.07.2024

ke

51. No. | Act Section

1 BNS 303/3(5)

2 Bihar Mines & Minerals Sec— 56

Concession and Prevention
of Illegal Mining
transpiration and storage
Amendment Rule 2 & 1

3. Environment Act, 1986 Section 15

3)Details of seized items: a) Date: 29.07.24
b)23:00 hrs. to 23:35 hrs.
¢) Location: Manik Vishnupur,

d)Description of place: P.S. Mushahari, Dist

————

Muzaffarpur
4) Person from whom it was seized:
1)Name:

Name of the Father/Husband:
Age: Sex:

Business: Mobile No:
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>

S1 No. |Type of address Address
1 Present address
2 Permanent address

2)Is a commercial receiver of stolen property?

3) Description of the items seized:

Sl.
No.

Type of item
physical
object/

document

Description

Physical flow

1) Sandy soil loaded Haiva

bearing registration no. BRO6GB-

5601, chassis no.
MA1QDAHHCF6R47689 Engine No .
BA142M0180 (2) Regd. no.
BROG64BZ611, chassis no.

MAJPCACBCE6D490089 Engine No.
BE14ZzC0383, overloaded with
sandy soil and heavy soil loaded
on Haiva bearing registration
no. BRO6G-4590, chassis no.
MAT39652292D0446, Engine no .
90D62745215.

5. Witness:

1)Name:

Lalan EKumar

Rameswar Yadav

Age: 26 years,

. . A L ‘:’j,: :
7 B
Name of father/hugpand,® %%,

,

AR A
Mobile No. “*95%_4"‘4'56531 0

Ly N
. . o B Sl o T
occupation- Govt. Serv1ce‘.u,m
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S1 No. |Type of address Address
A Present address Mushahari PS
i Permanent address Vill— Lalpatti; P.5

Singeshar, Dist-

Medhapura
2)Name: Anil Kumar Name of the father/ Husband
Age-40 years, Occupation- Govt. Service,

Mobile No. 8294626009

Sl No. |Type of address Address

1 Present address Mushahari PS

2. Permanent address vill- Majhauli, P.S
Sanimpur, Dist- Patna

6. The above mentioned articles were seized as per
legal provisions in presence of witnesses mentioned and
a copy of the list was given to the person/resident of
the place from whom the articles were seized.

7. Out of the articles seized as per S.No. 4(3), the
following articles were sealed in presence of witnesses
and signatures of the above witnesses were obtained on

the packets/articles.

51. No Articles Menticon whethéET

signatures were
obtained on packets
or on articles (Yes
or No)

il

<N G

P .
Specimen of seal is giﬁ@@,&@@ﬁﬂmh

tols ", ]
’.*/ oﬁyﬁ%m\f¢'ﬁ

okl -] ",
I "':F 3 > “ ‘ﬂ" w0l
I3 B o
S e

.
L
LW
‘,'w‘ ’4.1\'1‘
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Signature of the person from whom seized (if present)

Witness: 1

Name: Lalan Kumar

Sign. C/745 Lalan Kumar
Mob. No.9534465310

Witness: 2
Name: Anil Kumar
Sign. C/205 Anil Kumar
Mob. No.B8294626009
Signature of the Police officer
Bhola Prasad
ASI
Name: Bhola Prasad
Rank: ASI
No.
Place: Manika Vishanpur Chand
Purisola

Date: 29.07.2024

*gtrike off this portion if the articles has been

seized from a place where a receipt is not required.
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District Mining Office, Muzaffarpur.

Letter No. 1049/M, Muz. dated 02.02.2024
From
Mineral Development Officer,
Muzaffarpur.

To

Hon'ble Court of Judicial Magistrate,
Court Noe:l2 J.M;EF.C:,

East Muzaffarpur.

Subject: Regarding providing report related to
Mushahari Police Station Case No.-205/2024.

Ref:- Hon'ble Court Judicial Magistrate Office Letter
No. 424 dated 02.09.2024

s

With regard to the relevant letter on the above
subject, it is to be said that in Mushahari Police
Station Case No. 205/2024, mining permit number
03/2024-25 has been issued in favour of M/s Bhavana
Project Pvt. Ltd., Prof. BAwadhesh Kumar Singh, Near
Gadak Colony, Sherpur, District- Muzaffarpur to use
sail for the construction work of NHAI projects, whose
period was extended till 17.08.2024.
Annexure - As mentioned.

Sent for, respectful information to the Hon’ble court

P : Yours faithfully,
M 35 Sd/- illegible
02.09.24

Muzaffarpur
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District Mining Office, Muzaffarpur.

Letter No. 1050/M. Muz, Date 02.09.2024
From
Mineral Development Officer,
Muzaffarpur.
To,

Hon'ble Court of Judicial Magistrate,
Coutt No.=12 J.M.F.C.,
East Muzaffarpur.

Subject- Regarding providing the report related to
Mushahari Police Station Case No.-205/2024.

Ref: Hon'ble Court Judicial Magistrate, Office Letter
No. 423 dated 02.09.2024
Sir,

With regard to the relevant letter on the above
subject, it is to be said that in Mushahari Police
Station Case No. 205/2024, mining permit number
03/2024-25 has been issued in favor of M/s Bhavana
Project Pvt. Ltd., Prof. Awadhesh Kumar Singh, Near
Gandak Colony, Sherpur, District- Muzaffarpur to use
soil for the construction work of NHAI projects, whose
period was extended till 17.08.2024.

Annexure:— As mentioned.

Sent for 1n£ormatlon to the Hon'ble court

COLA

1 fﬁ ﬁsx\ Yours faithfully,

SUMITRA ™\ o Sd/- illegible
BHATTACHARY Y4
l{, ||,,|”_~ it

- 02.09.24
Lamuh

Muzaffarpur
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Government of Bihar
Department of Mines and Geology
Notification

Date: -
02 / MM (Ba)-10/24........ /M, To ensure that only dry
sand is transported after sand mining from sand ghats,
the settlement holder has to make arrangements for
secondary loading on the river bank. For this,
according to clause 16 (VIII) of Bihar Sand Mining
Policy, 2019, secondary loading arrangement has to be
made by the settlement holder for loading sand within a
distance of 300 meters from the river bank and no
license is required for this storage.
2. Sand mining from sand ghats is prohibited during the
monsoon period and even during this period, the stored
sand is sold by the settlement holder to the general
public / projects. To ensure that the sand settlement
holder stores the mineral within 300 meters of the
river bank only as per the quantity estimated in the
mining plan/environmental approval and that no illegal
mining takes place under its guise, its regulation 1is

necessary.
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3. Under Rule-84 of Bihar Minerals (Concession,
Prevention of Illegal Mining, Transportation and
Storage) Rules 2019, the department 1s competent to
issue directions for the conservation of minerals,
sustainable development and protection of the
environment.

4. Therefore, in the above mentioned context, after due
consideration, the following directions are 1issued
regarding secondary loading of sand:-

(1) The Settlee shall submit the information of the
secondary loading site (with complete details of the
land) to the Mineral Development Officer.

(11) The Settlee shall submit the Geo-coordinate of all
the corners of the secondary loading site (Khata/Khesra
and documents related to the agreement made with the
Raiyat) to the District Mining Office and online
portal.

(iii) Proper accounting of the storage and dispatch of

sand shall be maintained by the Settlee online and

offline in the prescrlbed register in Form H.
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there will be no need to install a separate Dharmakota.
In case there is another route, a separate Dharmakota
will have to be installed for the secondary loading
site.

(v) The secondary loading site and the installed
Dharmakota site will be fenced with barbed wire in such
a way that no vehicle can enter from other than the
designated route.

(vi) The sale of sand will be done only from the
installed Dharmakota and NIC portal by weighing it and
issuing e-challan. No other route except the one on
which Dharmakota is installed will be used for mineral
procurement or extraction.

vii) There will be a sign board at the secondary
loading place, on which the complete details of the
settler or the person authorized by him and the sale
price etc. will be mentioned.

(viii) The sand will be transported from the secondary
loading place by covering it with tarpaulin.

(ix) CCTV camera will also be installed by the sand

settler at the secondary loading place and exit route /

The sand settler will
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maintain the backup of the CCTV camera for a minimum of
30 (thirty) days.

(x) Sand will be sold / dispatched by the sand settler
only through  e-challan. In the light of the
notification No.1882, dated 15.05.2024 of the
Department of Mines and Geology, the settler will
install such G.P.S. Sand will only be sold to
installed vehicles, which have a 20-inch wide stripe
painted all around them in prescribed red colour and
have the mining vehicle registration number and the
vehicle's registration number marked on it.

(xi) Compliance of environmental provisions at the
secondary loading site will also be ensured by the
settlement holder.

(xii) Due to the onset of monsoon period from midnight
of 15 June every year, sand mining is stopped in the
light of environmental conditions. During the monsoon
period, the settlement holder will sell sand from the
sand stored at the secondary loading site. For this,
the quantity of sand available at the secondary loading
site will be assessed by the mining officer with the

help of d;pﬁ%iﬁ%g%?lite and the expenditure incurred on

(57
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this will be borne by the concerned sand settlement
holder.

(x1ii) The District Mining Officer will verify the sand
stored at the secondary loading site with the help of
the maintained register, deposited monthly return and
the quantity of sand assessed from drone/thedolite and
permission to sell sand from the secondary loading site
will be given only after verification.

(xiv) In case of excess/less storage of sand than the
gquantity assessed in the maintained register, submitted
monthly returns and drone/thedolite, action will be
taken under Rule-58 of the Bihar Minerals (Subsidy,
Prevention of Illegal Mining, Transportation and
Storage) Rules, 2019 (as amended).

(xv)The sand settlement holder will get the quantity of
mineral available at the secondary loading site
assessed by drone/thedolite every 15 days and submit it
to the concerned District Mining Office, which will be

physically verified by the Mineral Development Officer.

By order of the Governor of Bihar,
Sdy' =

(Dharmendra Singh)

Secretary
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Thme; |#=08-2024 11:36
Note: vikagh kumar pathak

Latiude: 20,001517
Lopgifude: 85519007
(Alitude: 5.98212 m
Acouracy; 9.4 m

Time: 18=08-2024 11,23
|Mata: vikush kumur pathak

b .
‘ .“’r - F

o e

61



xnﬁnaﬂ_afllhwmﬂndmim
UL ETUT-00-21 s
sy Ly Amnayl

W EE R EG CHoTRAREa
EFRELE GF ‘dpnibuoy
G151 H0GE Spmae)
gL ey
o




BEFORE THE HONBLE NATIONAL
GREEN TRIBUNAL, EASTERN ZONE
BENCH, KOLKATA

ORIGINAL APPLICATION NO.209/2024/EZ

In the matter of :
Vikash Kumar Pathak
........ Applicant
Versus

State of Bihar & Ors.
....... Respondents

SUPPLEMENTARY AFFIDAVIT ON
BEHALF OF THE APPLICANT

Filed, by

. g P L7
:D/%] J}fé
DIPANJAN GHOSH
Advocate
For Applicant

Contact No: 9903080977
Email: dpnjnghshO@gmail.com
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